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In Pursuance of Delhi High Court Order No.15/D-3/Gaz.!A/DI-IC/2025, Dated 3o“May, 2025
the following cases pending in the Courts of District Judges (Central), Tis Hazari Courts, Delhi
(mentioned in the column No. 2) are hereby withdrawn and assigned to the newly created courts of
Districtjudge-15 and District Judge-16 (Central), Tis Hazari Courts. Delhi (mentioned in the Column No.4.)
for disposal In accordance with law, ygjgh jmmggiggg efl'ect:-

iS.No Name of Transferor Court Cases as per list attached Name of the Transferee Court
(Column No.2) ‘ (Column No.3) (Column No.4)

1 sh. sachin Sood CS=S.No. oz to 11, S.No. 92 to 122,
District Judge-01 5.No. 157 to 273, S.No. 406 to 476,

RCA= 659 to 679
_  m \

2 Sh. Sandeep Kr. Shanna C5 =S.No. 102 to 146, S.No. 153 to
District Judge-oz 163, $.No. 165 to 174, S.No. 176 to

1 205, 5.No. 208 to 215, S.No. 230 to
240, S.No. 242 to 261, S.N0. 258 to sh. An" Ant"
280, S.No. 305 to 331 ; D_su__ct Jud e 1
ltcA= s.No. 1, 5, 6, 11, 20, 21, 22 ' i g 5

(central)
35! M

Misc.Cass= S.N0. 1 to 19, 21 to 41
I Execution-=S.No. 1 to 25

Total Casg5=35Q

3 Sh. Rakesh Kr. Sharma CS=S.No. 1 to 30 (PE)
District Judge-08 Totgl Case5=3g

4 sh. Sum eet Anand CS= S.No.25 to 40, S.No. 220 to 25o,
District Judge-11 5.No. 310 to 340, S.No. 460 to 481 ‘

‘Total Case;- 109

5 Ms. Neha Pallwal Sharrna ARBTN= 8.No. 10 to 17 ‘
District Judge-03 Cs=S.No.6o to 7o, S.No. 125 to 135,

S.No. 190 to 250, S.No. 315 to 400,
' S.No. 520 to 57o ‘

Misc.case= s.No. 670 to 680
; RCA= S.No. 749 to 75g

Iota! Cases=25g Sh. Pankaj Arora
~ W" 't' <1 -s6 ‘lms. shivali shat-ma ‘\CS=$.No. 1 to zo, S.N0. 70 to 12o, ‘ ms "CU" ge 11 1 (Central)Districtjudge-06 jS.No.156 to 200, S.No. 24o to 300,

‘S.No. 440 to 470
‘RCA=- S.No. 30 to 50
llttisc. Case:- 25 to 45 ‘
IQLQI £358?» 250

7 sh. Naresh Kumar Lalta CS=S.No. zo to 40, $.No. 73 to 93
District Judge-07 S.No. 120 to 170, S.No. 260 to 276,

jljotal Case;- “Q

1‘ B ‘Sh. Rakesh Kr. Sharma C5=S.No. 1 to 20 (Issues) 1
;Dlstrict judge-08 Iota] gase5=zg ‘

Besides the above mentioned cases, if there is any connected matter left over or sent to the
other court, the same be also sent to the transferee court along with the main case(s}.

Ahlmad of the transferor courts shall send the case files] records/proceedings Immediately to
the transferee court well before the next date of hearing fixed in the matter and the lists of cases to
be transferred shall be notified to the public at large so as to avoid any inconvenience to the
public/litigants and lawyers.

The cases fixed for Olgderilutigment and targeted cases (as per action plan for arrears
redugjjon in Distric_l;]udiciarg)__s}]all not_he,tr_@_[e_rred. ‘.12;-t=*-“-'-="--~----——
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(SANJAY GARG-I)
Principal District 8: Sessions Judge (I-lQs)

Delhi
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No. F.3(4)lDJ Gaz 2025 Date
Cggyjorwarded for i_n_f_o_1-mation 8;necessary_a_gt_ion to :
The Registrar General, Hon'ble High Court of Delhi, New Delhi.

. The Officers concerned.

. The AOU), Filing Section (Central), E-Sewa 8: Suvldha Kendra, Tis I-iazari Courts, Delhi.
The PS/Reader to undersigned. '

. The Ahlmad of the concerned courts, Tis I-lazari Courts, Delhi.
6. The Secretary, Delhi Bar Association, Tis I-lazarl Courts, Delhi.
u1.nmug—

L],/‘The Website Committee (English/Hindi) Tis Hazari Courts, Delhi.
8. The P.8d Branch (Central) for uploading LAYERS.
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Principal District 8: Sessions Judge (HQs)
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